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Shri A* Moin fo r applicant. Shri N.K. Agarwal 

for respondents*

By th is O.A., the applicant has sought quashing 

the inpugned order dated 22*8,2003 and to direct the 

respondents to post the applicant to a sensitive seat 

keeping in  view the seniority l i s t  dated 11.12.2000 as 

contained in Annexure No. Ap-5*

By way o f Interim r e l i e f # the applicant has

prayed to sfeay the operation o f the impugned order

dated 22.8.2003 . We have heard the counsel fo r  the

0 part i es and i t  would be necessary far; ', the respondents 

^  f j  /
to f i l e  reply. Accordingly, respondents are directed  

to f i l e  the reply within 10 days so that this matter may 

be taken up alongwith O.A. No* 409/2003 which is  lis te d  

on 26th September 2003.

In the meantime/ the respondents shall allow the

applicant to resxjme the duties in the Establishment Gazetted

'n.
Section as per the imp\igned order without prejudice to 

his rights as contained i n : p r - ^ e n t  Original Application*

L is t  on 26th September 2003 for admission. Copy o f this 

order be given to cotmsel fo r the parties.
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